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(In paise per kilogram)

Punjab 33.80
Haryana 26.46
Rajasthan 50.79
West U. P. 331.34
Central U. P. 27.60
East U. P. 31.64
North Bihar 32.73
South Bihar 53.90
Gujarat 19.43
Madhya Pradesh 72,95
Maharashtra 23.67
Mysore 25.97
Andhra Pradesh 25.85
Tamil Nadu & Pondicherry 26 44
Oriss
Assam

39.06
Kerala
West Bengal

Recreation Facilities for Workers of Heavy
Engineering Corporation, Ranchi

3596. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MINES
be pleased to state :

1) whether the workers of Heavy En-
gineering Corporation, Ranchi are getting
any recreation facilities;

(b) if so, what are the facilities provi-
ded; and

(c) if not, the steps taken by Govern-
ment to provide recreation facilitios to the
workers ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAA-
GALAM ) (8) Yes, Sir.
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(b) The follcwirg recicntion faciliries
have been provided :

(i) Sports and Games : A Sports Stadium
has been constructed in the HEC Town-
ship for conducting sports and games.
Athletic meet for workers is arranged
every vear. Inter-shop and inter-plant
tournaments in games such as football,
hockey, cricket, etc. are held from time to
time. Exhibition games of football and
cricket by out-station teams are also arran-
ged. Playgiounds have also been provided
in diflerent sectors of township.

(i) Clubs and cultural activities : Wor-

kers are encouraged to form clubs and cul-
tural societies. Free accommodation has
been pruvided to twelve clubs and (including
one officers’ club). Financial assistance is
given to these clubs in the shape of annual
grants. The clubs provide facilities for
indoot and outdoor games, Library and
Reading Rooms and periodical dramatic,
musical and cultural functions. Two per-
maneni community and recreation centres
are under construction.

(iii) Cinema shows: The company’s
Welfare Wing arranges open air cinema
shows in different suctors of the Lownship
fot worhers and their famihes. In addition
cinemu shows are also orgamised by recrea-
tion clubs.

(iv) Mushairas and Kavi Sammelans :
Mushairas and Kavi Sammelans are¢ arran-
ged in the township by voluntary organisa-
tions for which the company’s management
gives financial and material essistance.

(c) Does not arise.
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Pending cases under employees provident
fund Act in Bihar Courts.

3598. SHRT RAMAVATAR SHASTRI :

Wil the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
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(@) whether a number of criminal cases
under the Employees Provident Fund Act
are pending before different Courts in
Bihar;

(b)Y if so, their exact numbers and for
how long they have been lying pending and
the reasons for the delay; and

{¢) the steps Government propose to
take for their early disposals?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! R. K. KHA-
DILKAR) : The administration of the
Employees Provident Fund is the concern
of the Central Board of Trustees set up
under the Employees’ Provident Funds and
Family Pension Fund Act, 1952 and not
the direct concern of the Central Govern
ment. The Provident Fund authorities
have reported as under -

{a) to (¢) Ason 31-5-1971, 2193 cases,
a statement of which is attached, were pen-
ding in the different Courts of Bihar. The
reasons for delay arc bheing ascertained
from the State Government of Bihar. The
matter has been taken up with the Govern-
ment of Bihar for taking appropriate action
to enablc expeditious disposal of Provi-
dent fund cascs.

S1A1EMENT

S. No. Year in which No, of cases pending

the cases were  for disposal as on
filed. 31-5-197M

1. 1965 2
2, 1966 47
3. 1967 600
4, 1968 832
s 1969 676
6. 1970 36

Total 2,193

Note :—No criminal case was filed du-
ring the period from 1-1-1971 to 31.5-1971.





